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ORDER 

 With regard to the maintainability of the Appeal, the learned 

counsel appearing for the Central Commission is directed to assist this 

Tribunal as an Amicus Curiae.  Accordingly, he is directed to file the 

written notes on the maintainability question on or before 10.07.2014 

after serving copy on the other side. 

 Post the matter on 

  

10.07.2014. 

 
   (Rakesh Nath)        (Justice M. Karpaga Vinayagam) 
Technical Member      Chairperson 
ts/js 


